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Government of Nattonal Capital Territory of Delhi,
(Department of Law,Justice & Legislative Affairs ),
5-Sham NMath Marg,Delhi-11005k.
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No.F, 14/13 /98 LAS/LA/ 02> Dated 18th December,199¢

To
The Addl, Secretary(GAD/Co-ora.),
Govt.of N.C.T.of Delhi,
5-Sham Nath Marg,Delhi-11005k4,

Subs - Gazette Notification of the Indraprastha Vishwavidalaya
(Amendment) Act, 1998 (Delhi Act Ko.12 of 1998).
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I am directed to forward herewith two copies of the above

notification (English & Hindi version)for publishing in the
Delhi Gazette (Part-IV)Extra-ordinary today it self.lt is
requested that at least 10 coplesof the same may be sent to this
department a3 socon as it 1s received from the press.
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Z«f 4 Yours Faithfully,
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U
by Enelss -As above. SRR

T ok b it Under Secretary(L.A.),
oo ] No.F.14/13/98LASAA/ /; 4 Dated: 18th December,1998.
7 A -

Y- Copy forwarded for information & necessary action to thes-
/M‘/Z/ 1. Secretary to L.G.,Ra jnivas,Delhi.
711" 2. Director of Higner Education,0ld Sectt.,Delni.
3. Secretary to the Educaticn Minister,0l4 Sectt.,Delhi.
4. Secretary to the Chief Minister,0ld Sectt.,Delhi.

rNAS 5. Pe8Bsto Chief Secretary,CGovt,of Delhi,5-Sham Nath Marg,Delni.
V)0 |6+ Secretary {LA),Legislative Assembly Delni,01d Sectt.,Delhi,

<5577 (aﬁﬁsouza ),

27 ' ' Under Secretary(L.2.),
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( To Bo Published in Part - of Delhi Gazette Extra crdinsry)
Government of Nationmal Capital Territery of Delhi,

(Department of Law,Justice & Legislative Affbirs )
SeSham Ntth Marg, Delhi ~11005%.
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Mo, .1’4/13/98448&&/ [/é) Dateds 14 Dec., 1998,

The following Act of Legislative Assembly received the
assent of the Lt.CGovernor of Delhi,on the 17.12.98 snd is

hereby published for general Informations- _

The Indraprastha Vishwavidyalaya(Amendment) Act,1998.
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(Delhl Act No.12 of 1998 ).
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As passed by the Legislative Assembly of the Fatiomal Capital
Territory of Delhi. ;

u i
ACT :

To amend the Indraprastha Vishwavidyalaya Act,1998(Delhi Act 9
of 1998),

Be it enacted by the Legislative Assembly of the Nationll

Capital Territory of Delhi in the forty-ninth yesr of the
Republic of Indie as follows 3-



short title 1.

Amendment 2k
of section 2.

Amendment 3%
of section 3

Axnemdnxznt d-
of section 4.

Amendment 5.
of section 5.

(1)

(2)

(1)

(ii)

This Act may be called the Indraprastha
Vishwavidyalaya (Amendment) Act, 1998.

It shall come into force with effect from the
date of its publication in the official Gazette.

In the Indraprastha Vishwavidyalaya Act, 1998
(Delhi Act 9 of 1998) (hereinafter referred
to as "the principal Act"), in section 2, for
clause (w), the following shall be substituted,
namely :-

"(w) “Principal" means the head of a college
and includes, where there is no Principal, the
person who is for the time being duly appointed
to act as the Principal, and, in the absence
of the Principal or the acting Principal, as
the case may be, a Vice Principal duly appointed
as such,",

In the principal Act, in section 3, in sub-section
(1), the words "became to" appearing after the
word "hereafter" and before the words" be
appointed" shall be omitted.

In the principal Act, in section 4, for sub-
section (1), the following shall be substituted,
namely:- :

"(1) Save as otherwise provided by or under
this Act, the limits of the area within which
the University shall exercise its powers shall
be those of the National Capital Region as defined
in the National Capital Region Planning Board
Act, 1985 (2 of 1985)."

In the principal Act, in section 5:-

after entry at serial number (21), the following
shall be. inserted, namely:-

"(21A) to establish and maintain colleges,
institutions and such other centres of education,
research, training and extension as deemed
appropriate by the University,";

for entry at serial number (38), the following

shall be substituted, namely:-
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"(38) to assess the needs in terms of subjects,
fields of specialization, levels of education
and training of technical manpower, both
on short and long term basis, and to initiate
necessary programmes - to meet these needs,";

Amendment 6. In the principal Act, in section 7, for sub-
of Section 7. section (2), the following shall be substituted,
namely:-

n(2) any dispute arising between the University
and any other university established by law
in the National Capital Region as defined
in the National Capital Region Planning Board
Act, 1985 (2 of 1985), may be referred to
the Visitor whose decision shall be final
and binding on the parties."

Amendment 7. In the prinéipal Act,i in section 31, for
of section 31. sub-sections (1) land (2), the following shall
be substituted, “namgelyzi- :

(1)The University shall enter into a written
contract of service with every enployee of
the University appointed on regular basis
or otherwise and the terms and conditions
of the contract shall not De inconsistent
with the provisions of this Act, the statutes
and the ordiances.

(2)A copy of the contract referred to in sub-
section (1) shall be lodged with the University
and a copy thereof shall also be furnished
to the employee concerned.”

Substitution 8. In the principal Act, for Section 33, the

i of new following shall be substituted, namely 3=
section for »

section 33. LTIk The University shall constitute for

the benefit of its employees such provident
fund or pension fund or provide such insurance
schemes as it may deem fit in such manner
and subject to such conditions as may be
prescribed.”

(B.T.L.pVs0024),
Under SecretarylleAed,
Gmt.or I.G.T.ot Dﬂmi.
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